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By Hop hle Shri $.P, Riswas., Member (A)

The anplicant before us i1s aggrieved bdecauss 07

non-inclusion of his name as a Tralned Grad
for  short) even when he fulfils all the el

@ onsenuently, - he seeks relief in terms of

to respondents to include his name in the

candidates/merit list prepared by the respondents for fthe post

gualifications he nossesses,

2 Shri B.R, Raval, Counsel for the applicant submifs
that the anplicant secured 49 points in his favour as per the
systen of narking adopted by the respondents The counssl
would also submit  that even candidates having secured 39
noints ou the hasiz of the said criteria, has been inductsd in
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1iet far recruitment to  the nost of TGT teacher (Enalisk)

3 shri | Bhardwad. . the.  learnsd coungel  for
submit that the annlicant has done B.A. in
ane <itting from Namania University. The maximum marks in
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Snience, - Public -aAdministratlion ana Sociology all containing

maximum marks of 300 each., Therefore, there was a contusion

whether _the applicant has really  stuydied English as  an

pursuant o that, . the anplicant has ha

nnlicant’ s case hereln. M ing
ronsiderad Shri Jitender Singh, - the respondents cannot Ltaks a
ditferent stand denving the claims, as aforesald.

%. . In the background of the details as afors

allow the QA with the following directions:-

{i), ~Tha .rasnondents shall econsider including the

LS

(ii) The respondents shall comply with the orders
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af & cony of this oraer.




